4961  Committee on
Private Members’ Bills
and Resolutions
Mr, Deputy-Speaker: I shall now
put amendment No. 21 to the vote of
the House. The question is:

Page 23, omit lines 1 to 8. (21)
The motion was negatived,

Mr. Deputy-Speaker: The question
is:

‘“That clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.

Mr. Deputy-Speaker: We shall take
up the rest of the clauses on the next

day.

14.33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

EIGATY-SEVENTH REPORT

Shri Yadav Narayan Jadhav (Male-
gaon): I beg to move':

“That this House agrees with
the Eigthy-Seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd August,
1961.”.

Mr. Deputy-Speaker: The question

“That this House agrees with the
Eighty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd August,
1961.”.

The motion was adopted.

1000 (ai) LSD—8.
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14.834 hrs.

RESOLUTION RE: BAN ON EM-
PLOYMENT OF RETIRED GOV-
ERNMENT SERVANTS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the following Resolution moved by
Shri Bhadauria on the 11th August,
1961, namely—

“This House is of opinion that
Government should bring forward
suitable legislation to debar re-
tired Government employees from
being re-employed in any Gov-
ernment or private service.”.

Out of 1 hour and 15 minutes allot-
ted for the discussion, 1 hour and 11
minutes have already been taken up.
There are only four minutes left.
Shall 1 give it to the hon. Mover? 1
have to call the Minister yet.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
have also to intervene.

Mr. Deputy-Speaker: Yes, certain-
ly.

Shri Surendranath Dwivedy (Ken-
drapara): Let us extend the time by
half an hour more.

Mr. Deputy-Speaker: That will be
dificult, because then there will be
other Members who would suffer
becausc their resolutions may not
come up.

Shri Surendranath Dwivedy: Let us
extend it by half an hour.

Mr. Deputy-Speaker: All right; let
us spend half an hour more on this.
Shri Tangamani may have a few
minutes. Then, I shall call the hon.
Minister.

Shri Tangamanil (Madural): 1 rise
to support the resolution moved by
my hon. friend Shri Bhadauria on the
11th August, 1961.
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| Shri Tangamani]

I would like to point out that ex-
emption may be made in the case of
class III and class IV employees; also,
in certain suitable cases, exemption
could be made for re-employment in
Governinent service. There can be no
objection, in principle, to the utilisa-
tion of the services of capable pro-
vided they are fit in body and mind,
after the age of superannuation. The
objection is, however, to the abuse of
the practice.

1 remember that on a previous oc-
casion, a discussion wag raised on the
question of reappointment of re-em-
ployment of members of the Railway
Board. 1 distinctly remember that the
names of several distinguished mem-
bers of the railway board who are
now in private employment were also
mentioned. 1 also remember that on
onother occasion, when a discussion
arose as to whether the appointment
of the foriner Comptroller and Audi-
tor-General as the Chairman of the
Third Finance Commission would not
come within the mischief of this.

The framers of the Constitution
have thought it fit to provide that
those who are in high position should
not be lured by any kind of promise
when they are in office, and, therefore,
they have placed these restrictions.
1 shall mention only three articles in
this conection. The first is article 124
(7) which says:

“No person who has held office
as a Judge of the Supreme Court
shall plead or act in any court or
before any authority within the
territory of India.”.

Distinctly, the framers of the Consti-
tution want to raise the status of the
judges of the Supreme Court and they
do not want them to practise in the
Supreme Court or in any other court
in India after their retirement. Here,
1 must admit that I read in one of
the papers the other day that a for-
mer Chief Justice of the Supreme
Court was taking up some appoint-
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'‘nent or had taken up some appoint-
ment in the Fruit Packers’ Associa-
tion or something lke that, but I find
that he has subsequently resigned
from that post. But that was a thing
which really pained me, when I first
learnt of his appointment.

Then, a salutary provision has been
made in article 319 (a), which says:

“the Chairman of the Union
public Service Commission shall
be ineligible for further employ-
ment either under the Govern-
ment of India or under the Gov-
ernment of a State."”.

A similar provision applies to the
members of the State Public Service
Commission.

Again, there is article 148(4) which

says:

“The Comptroller and Auditor-
General shall not be eligible for
further officc either under the
Government of India or under
the Government of any State
after he has ceased to hold his
office.”.

Here, I would like to recall how
there was a discussion initiated by
me as to whether it was proper o~ the
part of the former Comptroller and
Auditor-General to have accepted the
post of the chairman of the Third
Finance Commission. The hon. spea-
ker was pleased to observe:

“Although it may not be an
office of profit, still, holding an
ofice which is directly under the
Government of India may not be
a very salutary practice.”.

Nearly nine members have spoken on
this resolution, and I find that six of
them, including one Member from the
ruling party, did support this resolu-
tion. I was pained to find that two
or three Members who d d not support
this could not find any other argu-
ment except to state that the talents
should not be wasted.
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I, for one, would like that those
who hold class I posts may be given
even more pension; their pension may
be enhanced, but their position and
their status should not be frittered
away by this kind of subsequent
appointments.

I remember several Members men-
tioning the case of the former Secre-
tary-General of the External Affairs
M nistry, who immediately after re-
tirement has become a paid director
of Messrs. Martin Burns; several en-
comia were paid to him by no less a
person than the Prime Minister. When
we find that such a person of emi-
nence, has secured such a post within
even a period bf six months after his
retirement, that is not a very good
thing ¢'ther for Government or for
the post which he was holding.

One Member who did oppose this
resolution said that persons in autho-
rity—he meant class I oficers—should
not seck employment for at least two
ycars after retirement. As 1 men-
tioned earlier, I do not oppose the idea
that the services of persons who have
retired may be utilied in the public
sector. I shall be fa'ling in my duty,
if I do not mention the name of one
officer who retired from the railways,
and who, I think, was also there bn
the railway board. I would like to
mention his name also. He was one
Mr. Ganapati who was responsible for
the Chittaranjan, and who was also
responsible for building the Integra!l
Coach Factory in time, and whose
services in Rourkela have also been
apprec’ated not only by Government
but by the employees there also.
When we went to Rourkela, we were
told that this officer lost his young
daughter because there was no proper
medical treatment for her. Let not
the same be repeated in the case of
other employees. Such men are there
and their talents should be utilised.
H they are utilised by the public
sector, I shall be very happy.
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But the real point which prompted
my hon. friend, the Mover, to come
forward with this Resolution is that
those who are in power, who have
got access to several documents and
several secrets of administration
should not sell their talents to the
private sector. On the previous
occasion, I referred to certain articles
written by those who were paid by
the Government which go against the
policy of Government. These arti-
cles sought to oppose the public sector.
It is this kind of practice which I
felt gshould be discouraged. There
must be some move on the part of
Government to discourage at least
those persons in authority who with-
in a period of al least two years
should not take up position in private
service and then write articles cri-
ticising Government and their policy.

Today we were discussing a very
important Bill, the Income-tax Bill.
It is a very good thing that the whole
income-tax law of 1922 has bcen re-
vised on the advice of the Law
Commission. Several Members have
addressed themselves to the point
that there has been evasion of the
law and the law can be evaded by
big business. To my surprise, I found
that one of the highest officers, a
former Commissioner of Income-tax,
is today the consultant of a big busi-
ness. How can improvement take
place because these people who know
the work'ngs of the department will
be in a position to tell them—I do not
suggest that they are going to tell
them—al] about them. The purpose
of appointing them jn big business is
to see that these talents are utilised
for evasion or purposes not beneficial
to the Government or the community.

This is the main point on which I
wanted to add to the feelings of many
Members. I hope when he Intervenes
the hon. Minister will appreciate the
spirit of the Resolution and indicate
o us the methods Government are
going to adopt to discourage this type
of practice of tak'ng appointments by
retired goverament servants in the
top category.
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Shri Datar: The hon. Mover of this
Resolution has put it in very wide
terms. The preliminary objection that
arises is whether such an absolute ban
can be imposed either upon Govern-
ment servants or—it may also be
noted—on the empioyers in private
enterprise. You will kindly see that
the wording is:

“This House is of opinion that
Government should bring forwad
suitable legislation to debar retir-
ed government employees from
being re-employed in any govern-
ment or private service”.

My first objection is whether any
such restrictive ban can be imposed
on retired government servants in the
wide terms in which the hon. Mover
wants us to accept it. Secondly the
question arises whether there are any
instances where our officers after re-
tirement have abused the position
that they formerly held and gave cer-
tain unwarranted advantages to their
subsequent employers. Therefore, I
should like to point out to this House
that the circumstances are not of such
a nature as to invite the imposition of
such a ban, even if it may be other-
wise constitutional to do so.

The Resolution resolves itself into
two portions. One is that they should
not be re-employed in government
service at all.  Secondly, it is said
that they should not be employed in
the private sector. For that purpose,
he wants restrictive legislation bind-
ing on both the Government as also
the private sector. So far ag Govern-
ment are concerned, Yyou are aware
that we did not accept a recom-
mendation of the Central Poy Com-
mission for the purposes of raising the
age of superannuation to 58 because
we were anxious that the present age
of superannuation, 55, should be ad-
hered to for a variety of reasons so
that, as some hon. Members have
pointed out, young men should also
have an opportunity of occupying such
posts. But side by side, it was also to
be noteq that there are circumstances
where there ought to be some sort of
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extension of service or re-employ-
ment. Government have issued rules
stating that specially when there are
scientific or technical personnel, when
a man belonging to thig category re-
tires and the question arises whether
he should be re-employed or his ser-
vices extended. it should be considered.
Government have laiq it down that in
al] such cases either of extension or
re-employment, the interests of Gov-
ernment ought always to reign sup-
reme. Therefore, in any particular
case, the services of an experienced
officer are necessary to be continued,
Government will re-employ him or
will give him extension,

There is a slight technical distinc-
tion between extension and re-em-
ployment. Extension would be conti-
nuation of service and would be con-
fined to the post he had held. whereas
in re-employment, there is no such
idea of treating it as pensionable and,
secondly, he mav be appointed to any
other post as well.

The general rule in such cases is
that Government follow the principle
that public interest alone has to be
taken into account and not any sort of
benefit accruing to the officer concern-
ed. Then certain relaxations have
been laid down so far as technical
and scientific personnel are concern-
ed. In spite of all the attempts we
have been making, as the House is
aware, there is still considerable pau-
city of scientific and technica]l person-
nel. In some cases, we have even to
g0 to foreign countries and accept the
service of experts on certain terms
they demand from us. So these also
have to be taken into account. It is
not merely that any person can be fit
to carry on any work. In fact, the
assumption underlying the present
Resolution is that any man can carry
on any work. That is not at all cor-
rect. Secondly, we also take care to
see that before an officer occupying,
say, a class I post of the al} India ser-
viceg retires, attempts are made to
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see to It that another officer is pro-
perly trained.

Further, whenever it is found that
any person desires to accept what is
called a commercial appointment
under a private firm or business, he
cannot do so untii two years after-
wards if he is a class I officer or if he
is an officer of the all-India services,
unti] he has taken permission from
Government, because  Government
would consider whether the advan-
tages that he had and the knowledge
that he had were likely to be utilised
by him after retirement afier accep-
tance of any such private service.
If it is found after enquiries that the
particular private undertaking he
wants to enter hag had no connection
with him in his official capacity either
with him or with the department, then
such a permission is granted. Other-
wise such a permission is not grant-
ed at all. Certain other rules have
also been laid down. The hon. Mem-
ber who spoke last made a reference
to the income-tax Bil] also. There
also we are going to make a rule.
Any officer of the income-tax depart-
ment otherwise qualified to practise
is debarred from practising before any
income-tax authority for a period of
two years from the date of his retire-
ment or resignation. So, that reule also
has been introduced. Wherever a
man’s services are sought to be
extended for what can be called ex-
traneous reasons—not reasons of Gov-
ernment interest—then naturally, he
wil] not be granted such permission.

Then again, a permanent ban can-
not be put on the retired servant.
After all he is a citizen and is entititd
to carry on his work and to follow
any profession and to enter any ser-
vice that he desires but in the interest
of the non-abuse of the position that
he got under Government service, it
has been found reasonable to lay
down a restriction and that is the rea-
son why two years’ limit had been
laid down. Within two years if he
seeks any such employment, he has to
take the permission of the Govern-
ment. If he is in pensionable service,
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it has been further laid down that any
violation of such a rule would entail
the stoppage of his pension. That is
the way in which indirectly this res-
triction can be properly exercised.
Lastly, such instances are not many.
I have got before me figures about the
permission granted in such cases. In
1956-57 there were only 58 caseg of
class I officers. The number of IAS,
IPS angd other officers runs into thou-
sands and out of them only 58 cases
were granted permission. In 1857-58
the number was 48; the next year, it
was 70. The tota] for the three years
is 176. Permission was granted in all
cases except nine persons where it
was found that it would not be in
public intercst to do so. So far as the
extension of service is concerned, in
1957-58 there were only 215 cases of
extension. They were not for a long
period at all. Let it not be supposed
that we grant extension or employ-
ment as a matter of course; we want
to reduce the period also and the most
important criterion is public interest.
Now, so far as these 215 cases are con-
cerned, cases in which the period was
less than six months were 22, betw-
een six months and one year, 62; bet-
ween one and two years, 22, between
two and three years, 7, and over three
years only 4. This number is very
small when compared to the thou-
sands of officers in class 1. In 1958-59
the number was only 43. There is
another kind of case also that applies
to displaced government gervants who
came over to India after having occu-
pied some Government position in the
present Pakistan and the former
States of Sind, etc. In their cases, be-
fore they are superannuated, Gov-
ernment have to consider their service
in Pakistan also for the purpose of
finalising their pension papers. It ig for
this purpose that a relaxation has been
made so far as thig rule is concerned.
So, when the pension papers are not
available and when certain material
which is absolutely essential is not
available either from Pakistan or
otherwise, re-employment is granted
to such people on humanitarian
grounds. It may also be noted that in
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[Shri Datar]

1958-59 the number was about 139 so
far as re-employment is concerned
and in 1959-60 it was 119 in respect of
class I and 111 in respect of class IL
Thus you will find that Government
take the fullest care to see that when-
ever an extension is to be granted or
re-employment is made, it is to be
done solely in the public interest.

The question to be considered is
whether hig servicc is absolutely es-
sential, whether he can or cannot be
replaced by any other person. We al-
ways insist upon a particular depart-
ment training officers well in advance
before the particular officer superan-
nuates. When there is paucity so far
as technical and scientific personnel
is concerned, Government take full
care to see that Government work is
not affected and development projects
are not impeded.

Lastly, in respect of private service,
they are their own masters. So far as
the development of India is concerned,
we naturally give the largest amount
of importance to the public sector. But
in the Indian economy we have got
the private sector as well and the pri-
vate sector has also to subserve the
public interest. When this question
arose some years ago, our late Home
Minister, Pantji had to consider the
whole question. He laid down that in
proper cases, subject to the condition
that the Government's interests were
not affected, we ought to encourage
private sector also and we ought to
encourage people who are fairly ener-
getic and have sufficient vitality to
take service to improve their chances
as well as for another human reason.
When a man is drawing a high pay
and he is to retire, then his income
drops by a large extent. When it drops
like that, it is far less than cven half
of what he wag drawing, in that case
he ought to be allowed, at least on
humanitarian grounds, to supplement
his income by proper and legitimate
methods. But if he abuseg his posi-
tion, action has to be taken. My hon.
friend put it very widely and in some
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cases used unfair anq uncharitable
expressions also about the Govern-
ment servants. So far as the general
class of Government servants are con-
cerned, they are carrying their work
efficiently and you can trust them and
their probity even after they have
retired from Government service. It is
not gs if they carry on their work ho-
nestly while in  Government service
but the moment they retire they think
of personal aggrandisement and make
wrong use of the opportunities that
they had or of the experience they
had gathereq while in Government
service.

That is not a correct position to
state.

15 hrs.

May 1 now turn, in general terms,
to the various hon. Members who
brought in certain names? In res-
pect of those names that they brought
in, the information was in a large
number of cases absolutely inaccu-
rate. Actually, there are certain
Government servants who have been
taken over to public Government
undertakings. That does not mean
that they have retired; that does not
mean that they have been taken in
only tor the purpose of advancing
their own interests. A number of offi-
cers whose names were mentioned
by hon. Members have been in Gov-
ernment service, and they have been
carrying on their work even now with
full efficiency; especially when such
public undertakings have to be started
and especially when we require a
large number of experienced people in
respect of the administrative as also
other flelds, it is in the interests of
the nation that we utilise the services
ol such officers. We utilise them
especially because of the very rich
and ripe wisdom and experience
that they have had during their long
years of service.

Lastly, may I also mention that
they are also patriots? That aspect
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should be understood. Let us not
damn this very important class of
officers. Our developmental work
has to be carried on through the
machinery of a large body of Gove-
ernment servants and official person-
nel. If they do not work properly,
if they work unfairly, if they take
undue advantage, then we have the
Government Servants' Conduct Rules
and under that, they can be pulled
up and proper action can be taken
against them. In proper cases they
can even be dismissed from service.
That is what Government have been
doing.

It is not in proper taste to go on
speaking about officers including
those in the judicial service in highly
unfair terms. It was stated by
one hon. Member—I would not like
to repeat that word which he used—
that the Constitution was being
strangled by them for the purpose of
a future advantage to themselves
after retirement. I should like on
this occasion to correct that impres-
sion about the officers in general
and the officers in the judicial ser-
vice in particular., They do not
look forward to their re-employ-
ment or to the employment under
Government undertakings. In all
such cases, often times, as you arc
aware, c¢ven the hon. Members op-
posite insist that a particular piece of
work or an enquiry ought to be car-
ried on through a retired high court
judge or a retired Supreme Court
judge. and thus, indirectly, they give
compliments to our high officers and
rightly so. But when they discuss
the whole question in a certain man-
ner, certain expressions are used
which are far from correct and
which are far from dignified and
which are likely to be mistaken by
the citizens of India.

Our judicial officers in particular
are doing very well without expect-
ing anything more than what they
are legitimately getting for the pur-
pose of administering justice in an
even-handed manner between people
and people and, as you are aware,
between the people and the Govern-
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ment also. They are no respecter of
persons or institutions. Therefore,
certain unfortunate expressions
which were used by certain hon.
friends should not be taken very ser-
iously. Possibly, in the heat of the
moment, these expressions have been
used. We should try to see that our
officers are encouraged whenever
they carry on their good work. We
should not make any sweeping re-
marks about the officers and others.

As I have stated, the Government
have in their armoury more than
sufficient powers to take action
against a defaulting officer. In the
circumstances, 1 should like to op-
pose this rcsolution. I should also
like to point out to the sponsor of
this resolution that it would not be
in the interests of the development
of India, if, by such a swceping re-
solution or any sweeping legislation,
he wants us to accede to his wish;
then we wi]] be depriving ourselves
of the services of a large class of
officers, even though, under the exist-
ing rules, they are superannuated at
a certain age. I have seen a num-
ber of officers who have to be sup-
erannuated at 55 even though they
could carry on their work very well.
But here, we have rightly not accept-
ed the Central Pay Commission’s re-
port, because we desire that other
younger people should also have a
chance. But it does not mean that
in all proper cases, when there is no
officer to take up that particular
position, we should deny ourselves
the advantages of the ripe wisdom
and the experience of retired officers.
Therefore, I would request the hon.
Mover of this resolution not to press
this resolution. If he presses, we
shal] have to oppose it.

Wt o foxr witforr (rzr)
IIreqN wEYEY, A 7 farw wwwg v quey
% gg yenw "xq # I9feqn fear o,
® & gy fafewn fiear a1 fir oft amw
™ & arvflm soat oY arefig
fafirzs wre &2z # o7% ¥ gy -
Tt oY ST T @Yt gy ¥
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[ wfa fag wdfe 1]
fadra % gufeaa fed omad, @1 & &
wAT & AE A A0 ) afrq wes 7
¥ ga " AEEE A omomf
wAg fafreer ow = & wmm
87 FT & 7 gg wawa fea o «1d off
¥ g ooft a% §9 graeg § A8 @
ma fr fom & § g dF0T T qed 7 |

UF A ag FE T R fE dar g
fray g3 sfusfal = Az ggm
T § | 7 ag g =rean g f dar wa
ot garR faedy S geeq 1 F2 g
&Y 91 1 A aga § aT% A&ET F aqrn
gl g fF qa 1 o 7 T a@ s
ERTRTT &1 AT § WY A U @ 77
T ¢, @ OF wFweetay, g oHr
feafagi gxfr 2, st s #1 faTARTT
o Fu T § 1 g9 FY, "G FI
R fagty alx v amma #1 g9 a| O
EHNT ST T@AT ZI1, FTTE T@HT gy
fF ga TF g woq FHIIfEl #®Y
Iyesy 7 g1 &, fow & fo 9w @ wg
wqA W IE |

WgT AF W qEQAd K1 I ¢, TE
weary et safe fadia & e o, av
fody sufeq fagie ® 3@ &7 Iufeaq
¥t fiear T @ | 78 WA 9 EH B
Rar Hfifeqt o i fegmt
qufa ¢ Wik s afaard Afaa
WX fagr=t & v 9T 4 7 38 weEm
€§ gz % Iufeqq fear & 1w o &
ug wa § fe dar & fage ss=fal
® A @7 #, ar grafaw 67 § 9
9T % a% sfaaey aft tm, aw aw
E¥ WO A ¥ MgAgar w raw g
w awy ¥ foed fel ww fggem
H g wr grEw Wi Ad 99 WK
IT & Ty N wA fegem ¥ veard
tfratafiqife Sy @ @
i ¥ qware o e 3w s W
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sHTfaa 2R yarfea # fear | fegeam
g F fd ag oF aga ad
IaTaAr ® |

7 7 39 fe o Fgr 9 A o oY
ergerar g 7 o wfusrd femae @™
xR fer g F A sa
UF gig TIEHT FT9 9¢ ST 0F qiE
ferream & wwmaE & AW W
WX QAT Tl 9 S @A g |
& § 3% g3 A & 3 S agt o
T & 3 Wigde d3eT F faely meefaw
i A o1a 2 | form AT okt 9T S
g1 faar &t & 97 fam safay 3
IR ATAEA @ FT FH AT v g,
I 97 IAHT F A I, IAE AT & ]
O 39 & I I A A A B qIE A
g WATF [ TY1F 9T A7 34T & "
§ g ¥ %2 a9 & ¥4 fasam™ ¥ qEq
g 9T & | TAY g &1 g #Y M-
Fraan sifs o &1 uF fgar gan W
TG &1 wEeAnu W R, W g &1 @qq
T TEAT €, IR AT TUT ITA &7
WAGT AT , W TgAT @ | ¥ Ay
® wrAetg WY Sft 9T T w59 § wde
®®T f% g T OF AN F FH FAT
afgd 1A EfF M gm aA @
g g & 91 T@ FT & dFAl ¥
e § aga g *g A0 &, AT o
qZT & ag A & fag @2 g E A
O H A F Y EAEF
g FT a0 F@ & | FA dAT
f& & s g aifgd W af @
&% W &L A W 9TF & W AT qYA
¥ T e § T o e g D
T §, W ag &g WK 3w § A
&R & w0 §gA & awge oAt
EUAREE: AR R A LE | i
o 3% afi § O A gl @ ¥ Wy
e M dwafi §
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¥ v g i e 2n @ R_xgrd
WY, 3 Y THQ B @A FE@T Ay
X 9T | £H qFe €1 & 1HC qIR)
T & GO | WR 58 TF & W1
W F &Y, @l o qEh a g, a
% fag Y qg wEwaw ¢ ff @@
y&Ty 1 EFR F for @ | ag
& fawior Y ara A S S 7 AR
21 # awmar g fr we weg & fmbor
& FqGT 9% wfeqew § a1 39 *g)
ufu® AT # ag fegmam % g@ W
& wfess & ¥ g femgmam &1
W 2 1 TF 97 £ AT qEAT & W
feeream ®1 98 &1 9T FATr WM
TJATAT ATZAT & | §9 R wR fgRwTA
% AT 3T I FATAT AT FqTAT A AL
W 59 ¥ gwda ¥, § g,
A @EY A9 SR TW 99
&3 |
Mr. Deputy-Speaker: The question

is

“This House is of opinion taat
Government should bring forward
suitable leg slation to debar ratired
Government employees from heing
re-employed in any Government or
private service.”

The Resolution wag negatived

D

15.14 hrs,

RESOLUTION RE: FIXATION OF
PRICE OF JUTE AND DISCUSSION
RE: SCARCITY OF RAW JUTE*

Mr. Deputy-Speaker: Shri Venkates-
war Rao. He is absent. Shri Indrajit
Gupta.

Shri Indrajit Gupta (Calcutta—
South West): Mr. Deputy-Speaker,
this resolution was allotted to the Food
and Agriculture Ministry, But I do
not see anybody here from that Min-
istry.

BHADRA 3, 1883 (SAKA) Fization of Price of 4978

Jute
The Minister of Commerce (Shri
Kanungo): I am looking after this.

Shri Indrajit Gupta: 1 am very
happy. 1 beg to move:

“This House is of opinion that
minimum and max.mum prices of
raw jute should be statutorily
fixed and enforced.”

Happily, as circumstanceg have it,
thig debate becomes rather in  the
na.ure c¢f a continuation of a similar
debate which took place yesterday and
which 1s still unfin.shed on a very
simular and allied subject. Therefore,
my task is made somewhat easier,
because the same Minister also is here
and 1t is noty necessary for me to
vepeat many of the things said yes-
terday.

Mr. Depuly-Speaker: Then he should
be brief.

Shri Indrajit Gupta: 1 shall be as
brief as 1 can. Today therc is a speci-
tic issue in thig resolution—the ques-
tion of fixation of price of raw jute.
As far as we arce able to learn, at
this very m.ment perhaps today there
is a conference taking place between
the Central Government and  repre-
sentativeg of the IJMA 1n Delhi to dis-
cuss this very question. Therefore,
the debate in his House has a  very
significant bearing upon what the
possible future outcome of this dis-
cussion on price fixation jg going to be.

The problem, as we sce it, is this. 1
do not think there is anyb.«dy who on
principle theoretically disputes the
case for the fixation of a floor or mini-
mum price. As I had mentoned yes-
terday, the Chief Minister of my State,
Dr. B, C. Roy has only a ~ouple of
days ago emphasised this point in a
public statement and made it quite
clear that unless some arrangement is
made for the fixation of a floor price,
neither will the jute cultivator be
guaranteed any sort of protection
against the interesty which are trying
to fleece him, viz, the middlemen and
the jute mills and the big jute dealers

*The Chair later decided that the discussion re: Scarcity of Raw Jute m&ﬁ

taken up together with that on the
Conuf—oo).
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